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i Heard Mr. A.C. Buragohain,  learned:
XCounsél for the applicant and Mr. M.Ke
azumdar, learned counsél for the
espondents 2 and 3,

- Issue notice to the respondents
on admission. MC. MK, Mazumdar, lear-
ned counsel for respondents seaks

four weeks time to file reply.

List .On .4,1.2005 for £filing reply
§tatua quo order dated 25.11,2004

| shall continue till next date.
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0.A.283/2004

4.1.2005

Mr A.C. Buragohain,- learnéa'
counsel for ‘the applicant and Mr M. K.

*ﬁnyMazumaar,, learned counsel _ﬁer the

:respondents are present.

.....

.« ..

....
,,,,,,,
L
v .

‘fulﬁ,lfébﬁﬁ,“

LOn, the .plea of Mr M.K. Mazumdar,

'learned counsel for the respondents

folit seeks time. is ‘allowed. for filing

-reply. :List on 3.2.2005 for flllngw
-reply. Status quo. order dated 25.11.04
shall contlnue t111 next” date.

k){@#&@—-

Member

;writﬁeﬁjééétement hds been leed.

The applicant may f£ile rejoinder, if
any. List on 3.2.2005. S5tatus quo ordqé

e e e dated 25,11.2004 shall continue till
: ' next date.
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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH W\

<o Original Application Nos. O.A.268/04(M P.127/04), 269/04(M.P.129/04),

270/04(114/04), 271/04(M.P .134/04), 272/04(MLP 131/04), 273/04(M.P.120/04),

274/04(M.P.128/04), 275/04(M.P.130/04), 276/04(M P.135/04), 277/04(M.P'117/04),

278/04(M.P.118/04), 279/04(M.P.116/04), 280/04(M.P.] 33/04), 281/04(M.P.115/04),

282/04(M P .132/04), 283/04(M.P.124/04), 284/04(M P .121/04), 286/04(M.P.126/04),

287/04(M.P.122/04), 288/04(M.P.119/04), 289/04(M.P.136/04), 290/04(M.P.159/04),
291/04, 292/04(M P.137/04), 293/04(M P.163/04), 294/04(M P .160/04),
295/04(M.P.138/04), 296/04(M.P.161/04), 297/04(M.P.164/04), 298/04,

299/04(M P.157/04), 300/04(M P.139/04), 302/04(M.P.158/04), 303/04(M.P.162/04),

304/04(M.P.140/04), 305/04(M P 141/04), 306/04(M P 123/04), 307/04(M P 125/04) and
313/2004.

Date of Order : Thisthe 16" day of February, 2005."

THE HON’BLE MR. M.K. GUPTA, JUDICIAL MEMBER.

THE HON’BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. O.A.No.268/2004 and M.P. 127/2004

Mrs. Biraja Mishra

Wife of Ashok Kumar Mishra
Principal, Kendriya Vidyalaya
Happy Valley ,
Shillong.

2, O.A. No. 269/2004 with M.P. 129/2004.

Shri Ashok Kumar Mishra

Son of Shri Bhahaban Mishra
Principal, Kendriya Vidyalaya
EAC, Upper-Shillong, Shillong.

3. 0.A.270/2004 with M.P. 114/2004.

Smti. Ina Baruah .
Daughter of Late Munindra Nath Gogoi, IAS,
Sundarpur Zoo Road,

P.O. & P.S. - Dispur, Guwahati -

4. O.A.271/2004 with M.P. 134/2004.

Shri Ashok P }

Son of Late Sri K.S. Paramu Pillai
Principal, Kendriaya Vidyalays, AFS,
Jorhat, Assam.

S, 0.A. 272/2004 with M.P. 131/2004.
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10.

11.

v;v

"0.A. 273/2004 with MP. 120/2004

i AR
Shri Amit Tripathi SRR h
Son of Shri Debabrata Tnpaﬂu R
Principal, Kendriya Vidyalaya - s
Tura, Garo Hills, Meghayalaya. ‘

Shri Ranjit Kumar Sinha :
Son of Shri Tej Kishore Prasad Sinha
Principal, Kendriya Vldyalaya, AFS

, Boxjhar Guwahatl, Guwahatl

0.A. 274/2004 with M.P. 128/2004; ,

Sri. Chandra Kumar Ojha

Son of Sr1 Shakti Kumar Ojha
Principal; ;Kendriya Vidyalaya ‘iﬁ% i
HPCL, Jaglroad, Morigaon, Assam i

O.A. 275/2004 with MP. 130/2004.

Sri Janakiranjan Dash

Son of Late Mayadhar Dash _
Principal, Kendriya Vidyalaya, AFS, i
Dlgaru Kamrup, Assam : .

0. A 276/2004 W1th MP. 135/2004 .

Sri R.C. Agarwal

Son of Late Roshan lal Agarwal
Principal, Kendriya Vidyalaya,
ONGC, Jorhat.

Assam. >

O.A. 277/2004 with M.P. 117/2004.

Shri K.S. Murali Krishna
Sori of Shir K. Sankar Narayan '
Principal, Kendriya Vidyalaya
No 1 Tezpur Assam.

0.A. 278/2004 with MP. 118/2004

Shri Nilamani Pany

Son of Late Murali Dhar Pany
Principal, Kendriya Vidyalaya
Umroi Cantt.

thllong, Meghalaya

O A 279/2004 thh M P, 116/2004
’{% ¥

& e
Sri Gona Rama Rao

ur.,

e



13.

14,

15.

16.

17

18.

19.

Son of Shri Giona Raghupati Rao
Principal, Kendriya Vidyalaya,
Missmari, Sonitpur, Assam.

O.A. No. 280/2004 with M.P. 133/2004

Shri Vijay Prakash Mishra,
Son of Shri Sadafal Mishra
Principal Kendriya Vidyalaya,
RRL, Jorhat

Assam.

0.A. 28172004 with M.P. 115/2004.

Shri Vijayakumar M. Karkal
Principal, Kendriya Bidyalaya,
Lokra

District — Sonitpur, Assam,

0O.A. 282/2004 with M.P. 132/2004.
Sri A. Jyothy Kumar

Son of Sri A.A. Nayar

Principal, Kendriya Vidyalaya,
Tenga Valley,

West Kameng, Arunachal Pradesh.

O.A. 283/2004 with M.P. 124/2004.

Shri D.C. Chattopadhyay
Principal, Kendriya Vidyalaya
Panbari, Dhubri

Assam.

O.A. 284/2004 with MP. 121/2004

Sri Ranjan Kishore

Son of Late Siya Saran Verma,
Principal, Kendriya Vidyalaya,
Kokrajhar, Assam.

O.A. 286/2004 with M.P. 126/2004

Smt. Pathamitra Basu

Daughter of Late Priyabrata Ghosh
Principal, Kendriya Vidyalaya,

NEPA, Barapani, Shillong, Meghalaya.

0O.A. No. 287/2004 with M.P. 122/2004

Shri Arpal Singh Bhati
Son of Late Hanwant singh Bhati
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20.

21.

22,

24,

25.

26.

]

_ Principal Kendriaya Vidyalaya

Prineipal, Kendriya Vidyalaya
NERIST, Nirjuli, Arunachal Pradesh

Smt. Bandana Mohanty "'&
Daughter of Sri Hare Krishna Mohanty
Principal, Kendriya Vidyalaya

No. 1 Itanagar, Arunachal Pradesh.

O.A. No. 289/2004 with M.P.136/2004 bl

Sri Devendra Kumar Dwivedi
S/0 Chandra Bali Dwivedi

Duliajan
Dist. - Dibrugarh (Assam), 786602.

O.A. 290/2004 with M.P. 159/2004.

Mr. V. Sivaji SR
S/o ~ Venkatraman
Principal Kendriya Vidyalaya
Karimganj, Assam.

0.A.291/2004 .

N.M Varadharajulu

Son of N. Munuswamy Naidu
Principal, Kendriya Vidyalaya
Air Force Station chabua,
District — Dibrugarh, Assam.

0.A. 292/2004 with M.P. 137/2004.

Sri Bhat Keshav Narasinha
S/0 Narasinha Bhat
Principal, Kendrlya Vidyalaya
Namrup

O.A. 293/2004 with MP. 163/2004.

Sri Gobind Prasad Saini

S/0 CL. Saini

Principal, Kendriya Vidyalaya,
ONGC Nazira.

O.A. 294/2004 with M.P. 160/2004

Sri Sri Sojan P John

S/0.P.V. Johan

Principal, Kendriya Vidyalaya,
Hijuguri Colony Tinsukia.




27, O.A.295/2004 with MP. 138/2004.

‘ Sn P.C.Ratha,
Son of Mr. Rama Chandra Rathd
Principal Kendriya Vidyalaya
Kunjaban, Agartala.

78,  O.A.296/2004 with M.P. 161/2004

Sri K. Lakhmipathi

Son of Mr. E. Kothandapani
Principal, Kendriya Vidyalaya,
‘K V. Pl'OJCCt Sewak, C/o 99 APO.

29. } 0.A.297/2004 with M.P. 164/2004

" Sri Md. Shabidur Rahman
' S/o Sh. Abdul Rashid
- Principal, Kendriya Vidyalaya
| ONGC Sibsagar.

30.  O.A.298/2004.

Sri BK. Pradhan

S/O Mr. GM. Pradhan

Principal Kendriya Vidyalaya
. Kailashahar, North Tripura.

!

31, O.A.299/2004 with M.P. 157/2004

. Sri E. Ananthan

. Sfo~Ellappa Naidu

, Prmcxp'xl Kendriya Vidyalaya,

. Tarapur, Silchar.

32, O.A.300/2004 with MP. 139/2004

‘ .
Sri S. Sarangi
Son of Sri M.D. Sarangi
Principal Kendriya Vidyalaya
ONGC, Agartala.

33, O.A.302/2004 with M P. 158/2004
Sri Radha Gobinda DJas

Son of Late Sarat Narayan Das
Principal, Kendriya Vidyalaya
7.akhama, Dist. - Kohima, Nagaland.
34, 0.A.303/2004 with MP. 162/2004

Sri P.C. Mahapatra
© S/o Sri'S.B. Mohapatra



35.

36.

39.

6
Principal, Kendriya Vidyalays '
64 Bn. BSFE, Jaraitola, Cachar, Assam.

0.A 304/2004 with M.P. 140/2004

Sri B. Bvijaya Varma

S/o B.Kannayya Raju

Principal Kendriya Vidyalaya
Tuli. ‘

0.A. 305/2004 with M.P. 141/2004

Sri Dayaram Yadav

‘Son of Lt. R.C. Yadav

Principal, Kendriya Vidyalaya
Kumbhirgram (AFS), Dist. - Cachar, Siichar.

0.A. 306/2004 with M.P. 123/2004

Sri R.S. Ramanujam,

Son of Sri Srinivasan R.
Principal, Kendriya Vidyalaya
New Bongaigaon, Assam.

0.A. 307/2004 with M.P. 125/2004
Sri K. Sreenivasan,

Son of Kalyanasundaran

Principal, Kendriya Vidyalaya -
ARC, Doomdama,

Tinsukia, Assam.

0.A.313/2004 .

Sri Mandeth Krishna Mohan

Son of Mr. M. Munaswamy

Principal, Kendriya Vidyalaya,

GC CRPF, Langjing, Imphal, Manipur- 7931 13

By Advocates S/Sri A.C Buragohain & N.Borah for SL.No.1 to
& K Bhattacharya for S1.No.21 to 39.

- Versus -

Chairman,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Shaheed Jeet Singh Marg,

New Delhi = 1.

Kendriya Vidyalaya Sangathan
Represented by the Commissioner, KVS
18, Institutional Area,

Shaheed Jeet Singh Marg,

. Applicants

20 and S/Sri A Dasgupta



. New Delhi-110 016,
-~ Through its Chairman

3. . Assistant Commissioner

- Kendriya Vidyalaya Sangathan

Guwahati Regional Office, o

Maligaon, Guwahati-12. ... Respondents

Y
i
i
'

4

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel)

ORDER(ORAL)
SHRIM.K. GUPTA, MEMBER (J):

b Rejoinders have been filed in each case, which are taken on record. With

~ the cj:bnsent of parties, we have taken up the cases for final hearing at admission stage.

2. I Since the question of law involved in thege .\O.‘A‘s is identicél, we propose '
to di:spose of the at.>ovesaid 39 0.As by this common order.

3. _ "~ The applicants were appointed as Principal in différent Kendriya
Vidji'alayas. One set of the said applicants had been appointed as Priﬁcibals on regulér
basi:s and others had been appointed on deputation/ad hoé basis. Their grievance is

+ S
: N\
e T

4, By wrtizpoef present O.As they seek setting aside of the decision of the

common.

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to

Corr__lmissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment -

to the post of Principal, KVS and also quashing such' decision which culminated in

temfiination order dated 18.11.2004 passed by the Commissioner, KVS.

T ke gy,
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5. It is an admitted fact that as far as the question of validity of orders passed
in individual czilse vide order dated 18.11.2004 by the Commissioner, KVS is concerned,
the same had been the subject matter before the Px:incipal Bench of this Triﬁunal in O.A.
No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004.
6. | After considering the rival contentions of the parties as well as noticing
' ca;ena of judgements by the Hon’ble Supreme Court on various issues including the
if\;:tnciate of the principle of natural justice etc. the aforesaid termination order dated
18.l11.2004, which is common to all applicants in present O.As as well as in the O.A
before the Principal Bench, was quashed and set aside on the ground that when Rules and
Regulations confer particular power on an authority only, the said authority should
exercise the same rather than act on the directions of another, may be the superior
authority. The Principal Bench noted that Commissioner, KVS in his impugned order
had speciﬁca%lly stated that ; “the undersigned has been directed by the Chairman, KVS to. |
cancel the Appointment Order......”. Similarly, the Co-ordinate Bench in para 34 of the .
said judgeme:nt observed that:
“Ordinarily when the persons who had been appointed on regular
basis as Principals, have a vested right as accrued in normal
circumstances and they ‘s,hould have been given a chance to explain
and thereafter taking stock of the totality of facts, an order could be
passed pertaining to if they could be reverted to the lower post or

" note.”

At the same time the Bench added that their aforesaid expression should be treated as

opinion on merits. The Co-ordinate Bench also ruled that: “In all fairness, the applicants
|



v

éOl;lld have been given opportunity to explain in this regard, particularly to those who

ha\;re been regularly appointed.”

7. After noticing various judgements, the Principal Bench also recorded the

folfowing conclusion:

“50.  These facts which we have analysed, clearly indicate hat so
far as the post of the Principal is concerned, the appointing
authority is the Commissioner of KVS and he is also the
disciplinary authority to impose all penalties. So far as the
Chairman is concerned, the powers are circumscribed by the Rules
that have been framed. It does not give him the power to remove
the concerned persons as against the requirement of the rules. It is
true that under Rule 25 to which we have referred to above, the
Chairman can exercise such powers as may be delegated by the
Sangathan or the Board. But our attention has not been drawn to
any such delegation of power by the Sangathan or the Board by
amending the relevant rules conferring the powers of the
appointment and of the disciplinary authority or any such other
power which is vested with the Commissioner of KVS,

~ 51. Once it is clear that the order has been passed on the
dictate of the Chairman and not by the Commissioner applying his
own mind as is clear from the tenor of the order, the orders in both

the cases, on this ground, are liable to be quashed.” '
8. A close perusal of the aforesaid order passed by the Principal Bench
would show that certain other observations were also made, which we are not repeating
here except to reiterate. We as a Co-ordinate Bench are bound to follow the said
precedent as held by the Hon’ble Supreme Court in S.1. Rooplal and Another vs. Lt.
Governor through Chief Secretary, Delhi-and Others, AIR 2000 S'C 594. It is pointed out
by learned counsel for the applicants that the Writ Petition (Civﬂ) No.29-32 of 2005 as

preferred before the Delhi High Court, wherein the validity of the said order had been



¢/

10

questioned. Vide judgement dated 25.1.2005 the High Court of Delhi maintained the

order passed by the Principal Bench in so far as the termination of the Principals on the -

dictate of Chairman, KVS. As far as the other guestion relating to declaration that the

petitioners Were direct recruits on the post of Principal in KV and were entitled to be

absorbed against their vacancies, it was not decided and the .ssue was remanded to the

Tribunal for adjudication.

9. We may note that in all the O.As the order dated 18.11.2004 was filed

subsequently byway of various Misc. Petitions filed which have also been taken up along

with the O.As

10. Following the ratio and the dicta laid down in the aforementioned
judgement We allow the present 0.As and quash order dated 18.11.2004 passéd by the
éommissioner, KVS _terminating the services of the applicants OD the dictate of
Chairman, KVS, with 1ibert§ to the respondents to take action in accordance with rules

and law as held in para 52 of the aforesaid order passed by the Principal Bench.

1. Accordingly O.As and Misc. petitions are disposed of. No costs.

e

» _mef R ' . Sd/!v"\EMBER(J).

- e | : Sd/MEMBER ( A)

e e
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iN THE MATTER OF :

4 Ne?\g% of 1004

0.a
D. C. Chattopadhyay.

. Applicant.
-Verzye-
Union of India & ors.
. Respondents.
LIST OF DATES AND SYNOPSIS

The applicant abovenamed respectfolly submits that this

~

oricinal application zeeking a direction upon the respondents for

not to disturb the service of the applicant as Principal of Kendriya

Vidyalaya and to zet aside and quash the impugned presz release

dated 16.11-2004 and allow the applicant to continue as Principal
of respective Kendriva Vidyalaya.
That zome of the relevant dates with brief facts leading to

filing of the prezent applicant are as under -

12-06-2001 . Appointed as Principal. KV, Panbari.

{Annexure — A, Page - 13)

24-06-2002 . Extension order of deputation period and
extended upto 22062002

n

{Annexure - B, Page - 14)
67-07-2003 . Extensien order of deputation peried and
extended upto 21-056-2004

{Annexure - C, Page - 15)

28-06-2004 - Regularisation order.

{Annexure - D, Page - 16}

Contd..

N
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2G-11-2004

& prezz releace izzued by Ministry of Human
Eeszpurce Development Department, Govt. of

india  (Impugned order) canceiling  the

2

appeintment of ail the Principals who were

inttially appointed on deputation basiz and later

on regulariced. '
{Annexure - E, Fage - iT)

News item published in the The Hindn

[y

ancelling the appointment orderz of over 300
KV, Principalé on the ground that those
appointments were made in violation of Rules.
(Annexure - F, Fage — 18}
One particular office order cancelling the
appointment of Sri 8 K. Tyagi, Principal, KV,
Fartdabad. .

{Annexure - G, Page - 16-20)

Seniority list

B T

(Annexure - H, Page - 21}

Seniority list of Principalz appcinted on

depntation basiz.

{Annexure - I, Fage - 22}

I T
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BEFORE THE CENTRAL ADMMNTSTRATIVE TRIBUNAL
GAUHATI BENCH: GUWAHATI

- [An application under section 19 of the Administrative Tribunals

- Act, 19873]
Orizinal Aonlication Mo, %gg (2004
shrt D C Chattopadhyay

CApplicant.

-Versnsz-

The Unicen of India and otherz.
.Rezpondents

INDEX
S1.HO. Annexurez FParticulars Paze Wo.

Application iI-13

Verification iz

D= TR =T + -+ BN [ (N WL R L ’
Ny
1]

—

[ —

D\-Q._Q_)‘EO\ k nowob\

Advocate.



. TRIBUNAL:

[An application under zection 19 of the Administrative Tribunals 5\

o™l
Twed

Act 1983

Orizinal Aonlication Mo, Qg% [2504

Shei D. £ Chattepadhyay,

Principal, Kendriya Vidyalaya,

Aszam.

ii. Particulary of the BEespondents:

1. Union of India,
Through the Secrefary to the Government of

India, Ministry of Human Resource Development,

1. Eendriva Vidyalaya Sangathas,
; 18, Institutional Area,

Contd..



. Aszzistant Commiszioner,
Eendriya Vidyalaya Sangathan,
Guwahati Regional Office,
Maﬁigaan;

Guwahati-12.

III. Particulerz of the order against which the spplication is

declaratien that hiz appeistment as Principal on regular basiz 12

IV, Jurisdiction of the Tribunal--

The applicant declares that the subject matter of the present

-

application iz within the juricdiction of this Hon'ble Tribunal

V.  Limitation:-
The applicant further declaree that the preszeat application iz
within the limitatien preccribed in Section 11 of the Administrative

Tribunal Act 1985,

Vi Facts of the cazs:- _
i. . The applicant iz a citizen of India and iz as such entitled to
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Z. The applicant waz sebsHy
Vidyaiaya Sangathan (EVS) az
(Englizh).

o3 Advertizement for the

© pursuant to the zaid advertizement.

04.2001 and zubzequently he was

called to at,)ge:z in both a2nd was

' recommendations of the select

EVS on deputation baszie

noet of Principal

September, 2000. The 2pplicant applied fo

10%
authority appreved the appointment o

- anppointment order dated 11-

appointed in the

Graduate Teacher (FGT)

™
(2%

the post of Principal

The written test was held en 16
interviewed. The applicant was

ceiectad and on the basis of the

committes, the competent

of the applicant as Principal in

06-

2001, the applicant was posted as Principal at Kendriya Vidyalaya
Panbar:.
Y A copy of the zaid d ‘appointment crder dated 12-06-2001

L i.

The

Banbari on 22-06-2001.

d herewith and mark

Principal at Keadriya Vi

ed az ANMEXURE - A,

tdyalaya,

.3 Thereafter, the deputation period waz extended vide orders
 dated 24-06-02 and 07-07-02. As per the erder dated 07-07-03, the

deputation

enciceed

'

extended upte 29-06-04.

herewith

i)éﬁ‘é"’&ﬁj

Contd..
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appointing the applicant and 36 other Principals of Keadriva
Jidyalayas, whe were working on zie;m*a’awn bazis, on ii‘»gﬂiaf bazis

with immeadiate effect. It wae stated that the zaid 2 pi}emtments Gt

e

regniar basic were made in view of the emergence of 36 numbers of

VECAncies in the CGeneral and OBC catecory. It was forther stated

that the inter-se geniority of the aforesaid appointiees will be

A copy of the zaid office order dated 2B-06-04 is

7. Since then, the applicant iz serving as Principal, Keadriya

Vidyataya, Panbari on regolar basis

g To the ntter sheck and surprise of the apéiécaizt; the
Respondent No.l tzsued s press refeasze dated 19-11-2004 whereby
it waz stated that the appointmentz of ail the Principals who were
initially appointed on deputation b and later on regularised have

~

been cancelled. It was stated that directions have been issued to
repatriate thoze Priacipals to their parental posts/cadre. The reason
given wag that the regulationsz were made in violation of the Rules

of EVS and the reservation Rulee of the Government of India. It

wasz stated that the appointments on regular baziz have deprived the
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A transiated copy of the said prezs release dated 19-11-
04 iz enclozed herewith and marked az ANNEXURE - E.

g. A news item wag aleo published in the daily newspaper “The ZS‘

Hindu™ on 20-11-04 whersin it was reported that the Respondent

Mo.l cancelied the appointment eorders of ever 200 Kendriy
Vidyalaya Principale on the gronnd that those appointments were ﬂ

made 1n vicolation of Rulez and conghituticonal provisions on eqguality

ef poportunity. It

was alse reported that orderz were 1zsued

¢,
o=
[
fos]
La -]
et
=]
by
[
I =
[
(B}
kY]
el
%
s
1]
-3;3
;w
w.'
e
=
o
o
-
,':..-.
14
Lo
=]
=
]
o
o
[--
:
ot
L]
[
S

cancelling hiz appointment as Principal on regular basiz, he has
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office order bearing Wo FT7.7/2002/EVS

{Ecett-1) dated 1B-11-2004 izsued by the Respondent Neo.Z in respect

of gne Shrt S K

appointment

gstated therein
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EVE, whereby his

az Principal on regolar basie has been cancelied. It is

initio, the cancellation of the zame without izsuing show cause

immediately

Eendriya Vi

etified. Shet S K. Tyazi has been directed to hand over

of Principal to the Vice-Principal/Sentor most PGT

and repert to the Principal-in-Charge in the same

Contd..
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A ropy of the said office order dated 18-11-04 13

encloced herewith and marked azs ANNEXURE -

11, The applicant 1z zimilarly placed like Shri 5 K. Tyagi. Both
wers earlier appointed az Principal on deputation bazie and vide the
office order dated 28-06-04 both were appoimnted Principal on

regular basiz. The press releaze dated 19-11-04 covers the casze of

£

as such liable to be got 221de and gquazhed.

2. For that the applicant iz eligible and qualified to hold the post

d o

€ pos
test and in the interview. Thersafier

2 wes appointed as Principal

on deputation baziz sz per the approval of the competent authority.

Hiz deputation periods were extended from time to time and finally

vide office order dated 28-06-2004 he waz appointed on regular

baziz with immediate effect.
3 For that the applicant wae appointed on regular baziz against

Cb e lbohnprdIT®

Dk sl
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vacancies in fhe SC/ST category. Hic appointment wa

a

4. For th

r--h

12t

l'

the appointment of the applicant as Principal on
)

regular ba sis wae made in accordance with the relevant provi signs of

the Education Code and thers was ac viclation of any provisions of

the KVS Rules or any constitutional provisions.

5. For that no nofice was isswed to the applicani or any
opportunity of hearing waz granted to him before taking the
impugned decizion. The impugned decizion iz in gross vielation of

. - - o P ¥ A
the principles of natural justice and the came iz az zuch liable to be

get aside and guashed.

5. For

P
[
fa
b
[aa ad

he clarification given that since the appeintment
order for the post of Prin pal on regular basig is void-ab-initio, the

cancellation of the zame withont izcuing show caunsge notice i3

jnctified in law, iz whelly untenable. Far from being void-ab-initio,

the appointment order of the applicant for the post of Frincipal on

z

-eguiar bazis is legaily vaiid and does not suffer from any infirmity.
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The impugned cancellation iz most a ied, illegal and arbitrary.
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to, would require the applicant o zerve uader his juniors.



centemplating amendment of the relevani servi

10, Feor that the impugned cancellation/repatriation would capse
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%p?ii cant’z d?ﬁl‘ intment was made as ger the emetmg service Rule

after following the due procesze of law. The same cannot therefore 6‘

g For that after appeintment of the applicant az Principal, there [«¥'

hae been subetantial improvement in the resulty for Class X in the

KV, Papbari. Repatriztion of the zpplicant would be wholly

detrimental to the mte st of the ztudentz and the zchool.

i

zerions prejudice to the applicant. It would entail adverse civil

consequencesr npon the applicant. Besides, it wounld cauge exfreme
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ill have a demoralizing effec

net enly on the applicant but alse on the whele echoel. Therefore, it

7

become all the more necessary te atleast izsue a show cause notice

to the applicant, which g the minimuom requirement.

11, Fer that the impugned decision can be justified only by
vant and benafide. Mo reaszenable perzon
properly instructed in law could have taken such a decizion ag has

been done in the instant caze. The impugned decizion haz beea

influenced by whelly irrelevant an extraneous considerations.

12,  Forthat the impugned dectsion 12 vifiated by arbitrariness and

unreasenableness. There iz arbitrary exercise of power by the



(X ]

Cin taking the impugned decizion and the same is vielative of Articles

14 and 16

f the Conetitution of India There has been toial non-

]
]
-

" application of mind by the Rezpondents to the relevant factors while

ac]

“izzwing the impugned order. There iz malice in law az well az on é}

factz and the same has vitiated the impugned decision. The applicant

hae been eubjected te an unfair freatment and the same has

prejudicially affected him. 4

13,  For that in any view of the moatter, the impu gn ed decizion is

z d

2

wholly untenable and the applicant iz entitled to the reliefs as

orayad for in thiz application.

14, For that the Respondent Ne.l vide preses releaze on 19-11.

o]

304 has cited the following three reasons Tor cancelliation of the

anpointments —
1} The percentage of marke wasz ipncreased from 43% te 50% in

the DMagter Degree az one of the essential qnaéif&taﬁims
making many agpirante inelipible for appowmntment. The
Schedoied Caste, Schedoled Tribe, OBC and General category
candidates have beez’r deprived of their rights and equality of

opportunity. ' Ceastitutional provizienz on  equalbity  of

11} Appointmentz were made against backleg quota of 8C and 8T

vacaand
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niarization of deputation Principals i¢ nnconstitetional and
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For that the above reasong are flimey, frivelous and devoid of 3‘

merit. There haz been pracedence of increasing the percentage of

marks in the essential condition by ‘the UGC for lecturership. The

[0

increaze in perceantage of marks has only been applied to Principals
of the KVS and PGTe, TGT: and PRTe, though n their cases the

percentage of marks was alee increased from 453% to 30%. The

of the tmpugned decisien and has prayed for setting aside/quashing
of the ¢ame, he haz not cubmitted representation before the .

anthority as the zame would not only be a futile exercise but also

ender hiz challengs redundant, :

IX. Matter not previcusly Ez%e{ r nending with anv other Court: -

The applicant has not filed any other casefapplication in aay

t

3

other Court/Tribunal regarding the present zubject matter.

Under the facts and circumetances the applicant prays for




i1
i For 2 declaration that the applicant’s appointment az Principal
on regular basiz vide office order dated 28-06-2004 iz legal and
valid
2. To get aside and guash the impugned press releasze dated 19-

11-2004 (Annexure — E) in go for it relates to the applicant,

such further order or ordere as thiz Hon'ble Tribunal

e
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w

may deem fit and proper,

Fun

Coste of the proceeding.

XI. Interim order praved for:-

Pending disposal of the present application, the applicant

prays for an interim direction to the Respondents not to disturb the

a Y-Dﬁ/lxﬁ-f\)bkmi_ez
service of the applicant az Principal of Kendriya Vidyalaya, Panbari
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and/or pase zuch may be deemed fit and

propes
XIT. Particulare of the Pastal Order:-

Postal order— 208 1385 &l
D m‘ 9231~ ok

NITI. Liet of enclocures: -

An index showing the parficulars of documents enclozed.

Contd..
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VERIFICATION:

Prenod Chodtop—dhoy

hri D, C. Chattopadhyay, son of L/ Tav,  ased about

el
[

k2

54 yearz, by profession - gervice, resident of Fanbari, Dhubri,

Azzam, do hereby verify that T am the applicant in the accompanying

appiication. I am acquainted with the factz and circumstances of the

And 1 set my hand on thiz verification today the 3 2

S
Lo

Novembar, 2004 at Guwahati

Dulol <2 Chodopesthyox

_—
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KENDRIYA VIDYALAYA SANGATHAN
(ESTT.II SECTION)

. SPEED POST
| 18 - INSTITUTIORAL AREA

SHAHEED JEET SIKGH HARG
NEW. DELHI - 1100 16

o ] e s e e e smame S0 nmmniwis o el b s o i ST

F.7—4/2001—KVS(E.II)\@DgﬁB‘ . DATE:

THE ASSISTANT COMMISSTONEK
. LU I PN
KENDRIYA VIDYALAYA SANGATHAN FLoJuiy

REGIONAL OFFIC. CALCUTTA

" Subject:Appointment of _ﬁhxiwDulalwsbggégéwgbapt9pa¢hyay,
pGT(Eng), K.V. Bagdogra . .o oo

to the post of PRINCIPAL in Kendriya
Vidyalava Sangathan by transfer on DEPUTATION
BASIS in Pay Scale of Kz, 10000-325-152007-.

t.\

- S8ir/Madam,

On the basis of the recomnendations of the Selsotion
Committee, the competent authority has approved the
appointment of shri Dulal Chandra Chattopadhyay gg Principal
in KVS on deputation bagis in pay scale of EKe.10000 .- 325
15200/- with effect from the date he/ghe assumes thz chargs
of the post. His/Her deputation in KVS will be initially for
s period of ONE YEAR or till further orders whichever 1g
earlier. The period of deputation can be evtended on year to
year basis tor & mazimun period of S/vesrs depending upon
his/her - conduct and performance and administrative
exigencies. The appolintment will be governed by usual
deputation terms.

t 2. He/She is posted as Principal at Kendriva Vidyalava.
ggnbaig 4

He/She will have an option to draw pay in the scale
of the post or draw deputation allowance &8 per Govi. ©OI
India orders/ instructions on this subject.

3. -§D§§upQLé}WPD§Q§£§mgﬁéﬁifpégh¥92"__ may be intornsed
that this appointment on deputaticn will not confer on  him
her any claim for permznent abgorprion/regular sppointment &
Principal in Kendrivsa Vidyalaya Sangatnan. HOresEs. [RAY
5carmot claim ror extension of deputation period ag & MELLEY
of right. 1t chould be clearly understood that the zforasaild
period of deputation can be curtailed at the zole diccretiin
of the Ccmmigsioner, KV3: On completion/terminatlon
deputation period, he/ehe will be reverted back TO hig/n
Parent Officesteeder post.
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it e by . - .
c. . o ¢/ L d
ah thereforye, PGQMH“th Lh¢t L8bri Dulal Chondes
“ttopame e — QY Dledoe be IClleCu the instruction Lo
601n at K.y, - . Panbari: ~3;‘;§ —— G

latest by 30.6.2001, Iq‘l¢nv whlch it m171 Le mersumas
he/che ig not interested in this offev and this offer will he
treated as WITHDRAWN without any further notice. .. Pefore

relieving, it may be enszured that no dizciplinary saze s
rending or contemplated.

In ¢ 1t is found at qnv

case stac

does not satigf v/fwlfil tnp 2ligibi
Preseribed  in Recruitwent K Fules for thi
S not clear from Vigilance angle or ha

rarticulars or uvphﬂFcﬁ =d  anvy

SRR materi
application for the LOS of  Principsal, - his i fati
ehall ztand terminated. _ : ; .

(V K.Gupta)

‘ . Azslstant Commiss iqur(Admn)
‘ : ,For.Commissioner i
Copy to:- _ S
1. Shri Dulal Chandra ChattOpaahVayLPGTtEnj) Gate No,2
, University Avenue P.O. Nortn Bengal UniV.MDarjeeling‘

He may communicate hiz/her ac ptanu&ff-immexictely
"to this office wlthln 7 ddv*-from the date o1 ‘:”ur
of offer and aleo repnrt to pos twnr rla ace  ag ecatrﬂ
aqugxbv the stlpuldted perlod , ' _ .

2. Pz Chairman. VMC. K.V, Pa’ﬂ&{} ‘ o —
7ith the request to 1nc1matc the dat~ of Jcining of .

- 1nu1v1guql concerned to this office as well ag L

Asgigtant bommls°1onpr, KVo, RO COﬂCc“nPd ’mm T ly
by . Speed Post/ Fax., = v - o - A :

3. The Principal, MKQQQFiYQ@YEQXQlQYQAiAA‘uﬁugd ogra .

d The Agzt. Cbmmiceioner. KVS RO'V; Guwapetwa

He/She is requested to intimate the date’” of 701n1nq

¢f the 1nhum0@nt to thl oIF10p 1mme01au°3y by Spesd
Post/Fav. : '

:onal file. ‘ 0. Guard file. -
s . ._ . \ Lo . . ,... L{X’

N TR Vb as i R e e ae, ). s
Agaiatant Lermbass oo Acd,, L
. :
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KENDRIYA VIDYALAYA SANGATHAN , ES

(Estt.II Section)

. P8y
& b ﬁyg
v New el hy
: c“%ﬂ Q’\ » "
No. F.7-0%/2002.Kvs(Estt.ID\| X \=gzm 4>
- A =i

/
OFFICE ORNERM,, —--7,*/

titutional Afea,
cet Singh Marg,
-110016

a v [N '}i ’./

Approval of the comp Authority is hereby
conveyed for extension of dGsputztion pericds in respect of the
following Principals of Kendriya Vidyalayas , who have been
working on deputation basis for period of one more year oOr

£111 further orders whichever is earlier as indicated against

3No. Name of Principal and Date of extension

v KV where working deputation periogd

1 REGION

01/ SHRI DC CHATOPADHYA 22.5,20062
PANBARI

02. SHRI SK BEHURA 25.5.2002
NAGRON

03 : SHRI VIJAY XR. KARKAL 27.6.200%
LOKRA

C4. 4 SHRI OM BIR SINGH 29.6.206G2

. MOHANBARI ‘ :

05. SMT B. MISHRA 30.6.2002
UMROI CANTT

06. SHRI AK MISHRA 30.6.2002
NEPA BARAPANI

07. SHRI AS BHATI 30.6.2002
NERIEST

08. SHRI G RAMA -RAO 30.6.2002
MISSAMARI

09. SHRI NM VARADHARAJULU 30.6.2002
AFS CHABUA ’

10. SHRI RANJAN KISHORE 7.7.2002
KORRAJHAR

11. \ SHRI AMIT TRIPATI 25.6.2002

\R TURA
__,-_-_Agf}:i_________________-___________~_______-__-__=_=_==
02. It i's clarified here that ;-

i) the period of deputation can be extended
on year to year basis for a maximum period of
five years after recknoing the initial date of
joining on deputation depending upon the
individual concerned Principal conduct and
perforance and administrative exigencies of the
organisation. Moreoever, this appointment on

Bated; - &40‘50‘?0‘0&
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deputaticn will not confer on him/her any <iaim )
for ps srmanent absorption/regular amuo,n?wen: &8
Principal in Kendriya Vldyalaya Sangathan 28 weli .
as he/she should not claim for cxtens;on ot .
deputation period as a matter of right.
ii) ‘The deputation period can be curtailed at
the =zole discreation of the' Commissioner On
completion/termination of deputation parisd,
ha/she will be reverted abck to his/her Porasr
cffice/fesder post.
2. Other terms and conditions of the offcr of
approintment of deputation to the post of Principal of &h#
individual concerned remain unaltered,y -
UK
(et VRN S
. B A
(V.K.Gupta) !
Deputy Commissioner(Admn & Fin)
for Commissioner.
cuny Lo~
R Individual ncerned Principal of Ky
0z. A‘stt Commissioner, KVS, Regional office with ine
request to make the proper entry in the service
Dook of the individual concerned with proper
attestion immediately and also regulate bis
increment which is due for this year under the .
provisions of rules as extended frowm time to time
03. Chairman, VMC of Kendriya Vidyalava concerned.
4. Education Officer(Vig).
05. Office order file.



. , %/ n endriya Vidyalaya Sangathan Preminet  C %'7
y (Estt.I Section)
o
”~ 9,' [T) 18, Institutional Area,
Shahid Jeet Singh Marg,
New Delhi -110016
No.™ F.7-07/2002.KVS(Estt.I) Dated;- 7/7/Qw3

OFFICE ORDER

‘ . In terms of the offer of appointment to the post
of Pr;nglpal on deputation basis ,approval of the competent
authorlty is  hereby conveyed for extension of deputation
pgrlod in respect of the following Principals of Kendriya
Vldyalayas , who have been working on deputation basis, for a
period of one more year or till further orders whichever is
earlier as indicated against each;-

SNo. Name of Principal Date upto which period
and KV where working of deputation extended

I P T P T C E C o C E o o o S o T o o T o Tn T o v e o a0 =i = e = 0% w0 o e e v v e o = = — A ——— -~ - —

Guwahati Region

01~ Sh.D.C.Chattapadhya 21.6.2004.
: Panbari

02. Shri S.K.Behura 24.6.2004.
Nagaon
03. S8h.Vijay Kr.Karkal 26.6.2004.
Lokra
04, ' Sh.Om Bir Singh 28.6.2004.
: Mohanbari

(under order of transfer to CRPF,Guwahati)

05. Smt. B.Mishra 29.6.2004.
Umroi Cantt.
(under order of transfer to Happy Valley,
Shillong)

06. : Shri A.K.Mishra 29.6.2004.
Nepa Barapani
(under order of transfer to EAC Upper Shillong)

07. Shri A.S.Bhati- ' 29.6.2004.

NERIEST -
08. shri G.Rama Rac 29.6.2004.
3 " ° Missamari
09. Sh.N.M. Varadharajulu 29.6.2004.
: AFS Chabua
10. Sh.Ranjan Kishore 06.7.2004.
Kokrajhar
11. Sh. Amit Tripathi 24.6.2004.
Tura .
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12.

13.

14.

15.

16.

17.

18.

19.

——— e o e e - -

02.
appointment
unaltered.

02.

03.
04.

05.

L o

sh.A.M. Khan » 18.7.2004.

BRPL Bongaigaon _ ‘ 4{
Shri J.R.Das - 03.7.2004.

Digaru

Shri N.Pani - 02.7.2004.

Happay Valley : ‘
(Under order of transfer to Umrol Cantt)

Sh.C.K. Ojha ' 04.7.2004.
Jasgiroad :

Sh. K.P. Rao ~04.7.2004.
AFS Jorhat .

(under order of transfer to Sambra)

Sh.R.C.Aggarwal 14.7.2004.
ONGC Jorhat .

Sh.R.S.Ramanujam 12.7.2004.
New Bongaigaon .

L

Sh.K.S.M.Krishna _ 04.7.2C04.

"No.l Tezpur

Smt. P.Basu : . 18.7.2004.
Upper Shillong .
(Under order of transfer to NEPA Barapani)

——— ————— i —_—— - " - W W evm Yev tor W At i G e B TE M e S T S M v e m— A
prnitbdbeclimediren Jhredre -l diea et oo fpmiuagiemip— =R P R

The terms and conditions of the offer of
of deputation to the post of Principal remain

Ga‘gf)qhx~7_
( Rajvir Singh

Députy Commissioner(Pers) .
for Commissioner.

Copy to:-

Individual concerned.

Asstt Commissioner, KVS, - Regional office,
Guwahati with the request to make proper entry in

the service book of the individual concerned with

proper attestion immediately and also regulate
his increment as per rules.

Chairman, VMC of Kendriya Vidyalaya concerned.

Education Officer(Vig).

.ﬂ"‘,‘& -Ube;e:r e
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KENDRIYA VIDYALAYA SANGATHAN

' (KEsstt. -1 Section} .
- 18- INSTITUTIONAL AREY
SHAHEED JEET SINGH MARG
NEW DELHI-110 016,
¥.7- 772002-K VS(sstt.1) ' pated: 2 %/¢ [ n T
QFFICE = ORDER

In view of emergence of 36 vacancies in the general & OBC category, the Commissioner.
KVS hereby appoints the following Principals of Kendnya V idyalayas on regular basis, who have
been working on depulaiion basis againsi the iemporary posis of Principal in Kendriya Vidyalayas
on an initial pav of Rs.10000/- in the pay scale of Rs. 10000-325-15200/- or as admissible under the.
rules with immediate effect. Their inter-se seniority will be determined under the rules according
{0 iheir rank in ihe seleci panel, which is indicaied as per serial order of ihis lisi .

Si.No. Name o/'h'incipél KV where working

1 Sh.R Vaithilingam AFS Nala
2 Smt.L.Ramchandran _ INS Mandovi
3 SshR.KLale No.2 Sagar
4 Sh.C.Karunakaran . Khurdaroad
5 Smt.Vijay Lakshmi Das : Sunabeda

.6 Sh.S.KUpachayay . Ok DMS Dhanbad

-7, Shv.DV.RamaKnsnnan Maithandam

-8 Dr.S.P.Thakur Meghahatuburu

9 Dr.P.Bhatnagar . CTPS. Chandrapur
10 Sh.P.Saktival Salua
11 Sh.D.P.Mahapatra No.2 Binagur
12 Sh.Anil Kumar ' Makia
13 Smt.Poonam Malik ‘ No.4 Jatandhar
14 Smt.M.K Kuishreshtha ‘Suranussi
15 Smt.Ranjana K.Bassi Mandi
16 SmtRajni Uppal Raiwala
17 Sh.N.Alay Babu | Birpur D'Dun
18 Sh.R.P.Chahar Joshimath
19 Sh.G.S.Mehta NHPC Banbasa
2 Sh.S.K.Tyagi No.1 Faridabad
2 Sh.N.MVardarjuu - Chabua
22 Sh.Ranjan Kishore ' Kokarjhar
23 _ Sh.VKM,KarKa! Lokra
24 Sh.G.Rama Rao : Missamari
25 Sh.Ombir Singh Amerigong Guwahat
26 Sh.S.K.Behura Nagaon
27 Sh.A.KMishra Upper Shilong
28 Sh.A.S.Bhat Nerist



[ “ 7

/29 ‘ Sh.DfChanopadhaya Panabari
30 Smt.B.Mishra o Happy Velley
31 _SmtS.K-Murthy o Kurmool
32 Smtvasanthi Krishnan : ONGC Rajamundri
33 Smt. A.R.Lakshmi SKU, Ananthapur
34 Mohd.Masood Ali " . Rewa
35 Sh.V.Thiagarajan Zawar Mines
36 Sh.Saseendran P. 4 No.1 AFS Suratgarh

a) They will be on probation for g period of two vears with immediate effect. which
may be extended by another twe years for the reasons to be recerded in writing,

Upon successiul completion of probaiion period, they wiil be confirmed {in their
turn).

b). During probation and thereafter. until thev are confirmed, their services are
terminable by one month’s notice on either side without any reasons. The
appoiniing auihorily, however, reserves e right o ierminaie the services before
the expiry of stipulated period of notice by making pavment to the appointee ot a

: sum zquivalent to the pay and allewences for the pericd of notice or the

=< ¢ unexpired poriion ihereof. They-will draw the aliowances and other benefiis in

- addition to pay at Central Govt. rates as admissible to Kendniva Vidvalaya
B Sangathan Employess. They will be hablz1o transfer any where in India,

LD 3 =20 AR 4

¢) Other terms & conditions of service governing the appointment are as laid down

in the Education Code for Kandrye Vidyalayas as amended from time to time.

- ave

d) In case of any dispute or claim agairist the Sangathan. the court at Delhi alone
have jurisdiction to decide any dispute arising'out of or in respect of sery

any other coniract.

1re AT
ce or

e) Fornon-KYS emplovees
They will be considered for absorption in the services of the KVS subject to their

-willingness and concurrence of their parent departmernt.

£ Their inter-se-seniority will be according to their rank in the Select Panel. which

is indicated as per the serial order of this list. w
. :

(RAJVIR SINGH)

-~ o g .
™ CAammiceranar {Dare)
yoeemnisst

RGOS F SN NMiave (4 wioy

'
!;

For Commussioner
Distribution:-
1. Individual concerned.
2 The Assistait Cominiissionei, KV8, Al Regioial Gffices wi it thie iequiest to
keep a copy of this order in the Personal File of the individual concerned and
also make the necessary entries to this gffect in the Seyvice Book with proper
aliesluiion.

Office order file.
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The #ini stry of HRD cancels agppcintaent qf' Principals
A,bn deﬁutation baels : " NEWDELHI ,

The Wird styy of HRD hae cancelled the appudhnted of
all the Principals who were initially appaintsd an depu-
tation bésis end lster on regularised in vinlati.n of the
rules of KUG and the reservaticn'rﬁles'of Govt, of Incia. '
The inf stry has also directed to repatriate the principals
to thelr parental prsts/cadre. A epecial drive will be
launched to fill up the vacant post .of Principals rescrved

for 3C/ST. Besldes this, the reasining vacancies will be

»

filled up by all categurics. The recrultaent rules for
‘Principals In KVS will be madified. As per thl;, ons has to

to secure at least 45% makes st the "aster Jegree for
direct recrultment. For gpp:intment to the post of Prinetpsl
‘on promctinn, the caployee has to serve at least one yaar

L]

ss Vice Principal ( Now three years).

The cecisiens were taken after thorrugh study of
decuments,

The 65tb Heeging of- ﬁhe Bﬁard of Geverners was held
on 19th 'i"xarch, 1999 the m~8e of appointment of Principal by
Comnissi mer was decided in the merting. The stydy of
documents reveal;s that tho guicdelines have nst bee follew-d
due to whica Injustice has been done to tne reservolben
as well as genersl category éandldatps. Apart from it, right
to equal opportunlty a= lald dasn in constituti':nalr articles,

o r—— . -

4

has also been flouted as 2 result of which empl yees belzniing
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to resorfed aswellasg aenersl categories have been

aepmwd of opportunities to foce cempetition, It has

algso been known that 5uch pmncipab wn; ware aopnin’e@e
on d@mta"‘.ﬁnbﬁhl wer@ regularlqed ftemards. in such -

Cas€g, i‘.he C%’?&l&ﬂii‘ﬁ&ﬁﬁaﬁ"ﬁ'ﬂlézﬁﬁ?ﬁ the directive of ..

thé‘&im'ble 5‘.3;)1‘9&9 "Goizr"’ ia re«gavé t@‘.r‘ewrvétis‘imn. Thus. '

Y

. the i..f‘mai sai“r‘ssﬁr n.v:'i hae deprivvd i'.he Carﬁidutﬂs of - re erwf‘
‘cpkegory from thpir leg;i,tmata mgi’zt thduah they hm
reczuigite »uﬁlif:t.ca .irm ffJ‘ the p'%st cat’ ?rirxcipai.

t

Thore are 149 rnrincipalg. on dm;utatx SR who

“have becn reg‘;larla'd in v‘i. ‘laﬁi = wf rulw, f’ie&.ﬂeﬁ thm,
. Y porqms rzmre bem ,a;:-p 3inted as’ ?rincim_l &0 devmtatim

L_bmia. T‘rm a6 peeams are v..rking :«gaimt vacan..l ey uf

reserved as well as%gener 5 c.;ate\y:ri 0s.

.
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THE HINDU, Saturday, November 20, 2004

Appoinm‘;enis of 300 KV
principals cancelled

By Our Spectal Correspondent

NEW DELHY, NOV. 19, The Human
Resource Development Minis-
try today cancelled the appoint-
ment ' orders of over 300
Kendriya Vidyalaya principals
issued during the Murli Mano-
har Joshi regime as these ap-
pointments were “made in
violation of” rules and constitu-
tional provisions on equality of
opportunity. Cancelling the ap-
pointments, the Ministry also is-
sued orders repatriating them to
their parent cadre.

These appointments were
madein exercise of the Commis-
sioner's power to appoint prin-
cipals and cleared at the 65th
meeting of the Board of Gover-
nors of the Kendriya Vidyalaya
Sangathan (KVS) on March 19,
1999.

The appointments were ini-
tially made on a deputation ba-
sis and subsequently many of
the appointecs were regularised
“inviolation of the KVS rules and

reservation nudes of the Govern-
ment.”

Given the vacuum thatwill be
created ina number of Kendriya
Vidyalayas across the country,
the Ministry simultaneously an-
nounced that a drive would be
undertaken to fill the backlog of
vacancies for principals from
the Scheduled Caste and Sched-
uled Tribe categories followed
by a general recruitment for all
categories to fill up the remain-
ing vacancies.

The Recruitment Rules. for
principalsin KVSwill be amend-
cd to make 45 per cent at the
post-graduate level the qualify-
ing mark for direct recruits.

‘The qualifying mark had been
increased to 50 per cent by the
previous regime “to the disad-
vantage of the reserved catego-
ries.”

The rules will be amended to
reduce the number of year for
promotion as principdl from
vice-principal.

According to the minidsay the

decision o cancel the appoint-
ments was taken after a scrutiny
of documents relating 1o the
65th Meceting of the Board of
Governors of KVS, “These docu-
ments revealed that the Com-
missioner's power to appoint
principals was not followed
strictly resulting in injustice to
persons belonging to both re-
scrved and general categorics.”

Besides, constitutional provi-
sions on cquality of opportunity
were violated as persons belong-
ing to reserved/gencral catego-
ries did not get an opportunity
to compete for the posts.

“Also, while appointing the
deputationists on regular basis
as principals, who were initially
taken on deputation for a fixed
tenure, the then Commissioncer
had not followed the Supreme
Court judgment on reservation
thereby depriving the legitimate
rights of persons belonging to
the reserved catcgories from
getting appointed as principals
in KVS," the ministry said,
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KEMDRIYA VIDYALAYA SANGOSTUAR Néﬁ\
[IEAD QUARTERD
18, INSTITUTIONAL ARE.

SHAHUEED JEET SINGH HMARG ‘ »
NEW DELHI-110015 _ :
No. FoT.~7/2001/KVS(Estt-TI . November 18. 2001
OFT 2 CGRDER .
o ™ .‘./1
WHEREAS Shri S.K. Tvagi presently working as ne

t
Frincipal at Xendriva Vidyalaya MNo.l Faridabad was initial
rominated as Pr1nc1pal on deputation haeis vide letter N
Pe7-4/2001-KV3(Estt~II) dated 12.6.2001.

WHREREAS the said Shri S.K. Tyegi was appo
Principal on regular basis while working as Principal
deputation basis by the then Commissioner, KVS-vide/Office

Order No. F-7/2002-KVS/Estt-IT dated 28.6.2004, L

WHEREAS the Chairman, KVS after examining all the
materials on record and Recruitment Rules of KV5 for the Post
of Principal has found that the then Commissioner has acted
beyond the Recruitment Rules and constituticnal provisions in
cppeinting the said Shri S.K. Tyagi as principel, on rogular

basis while working Principal or deputation .basis. and has

T Y .. o N . . . 3
viabaerved " "that  his/hew.  apecistment - on  repilar besis  as

Principal is not within end ‘nizw & 45 liable to bz caencelled

Ty g e L ik 2 Contd.eeneP/2

T et =3 v
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Pursuant to the above direction, I hereby cancel the.
appointment order issued. vide Office Order No. F—7°7/2002/KVS/~
Estt-II dated 28.6.2004 to Shri . S.K. Tyag i appointiﬁg him/HerA
as Principal on regular basis with immediate effect. It 1is
clarified -thét since- appoihtment Order for the rpost of.

Principal on regular basis is vo.d and is undar cancellation

of the same without issuing S5how Cause Notice is justified, in

lieu Shri S.K. Tyagi 1is directued to handover the charge of
Principal to Vice Principal/Senior Most PGT immediateiy and
repoft to Principal Inchérge in the. same Kendriya Vidyalaya as
PGT (Physics) for the post hefd'by him/her prior to his/hér~
appointment as Principal ang dichafge his/her duties as may be

assigned to h‘im/her° i

{

( @AMGLAL JAMUDZ )
| COMMISSIONER

Copy to information and necessary action to :-

Shri S.K. Tyagi 'Principal’,”’KV.'No.l' Faridabad. B =

The Principal, kendriya Vidvalava No.l Faridabad.
The Chairman, VMC, kendriva Vidvalaya No.i Faridabad.

. Asstt. Commissiuoner, KVS, Region-1 Office Dzlhi with the
direction ' '

> w N =
°

:

5. Personal File.
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i ‘.,q)p}icnliona L) hfviim) {or propaning the mu_\dla lo filf up the pdste of Piincipals In Kendilya Vidyalayaa in the poy sealn of
l‘ 5 As. 10000-325-15200/- by tansfer on depul

| |Espontial Qualificnlions :

| (1) Alenst 10 years’ expotience in Educalional Institutions® theluding alleast 07

<

/(T)) Dapanmental candickles

20 -

/ C - '

Eia

et el it 1 o -
» N 1

- KENDRIYA VIDYALAYA SANGATHAN

C ' NOTICE

[}
R fath bt

el ]
% ;.
/
/-
J

ron . alion basis from amongst thosa_astving the, Contal/State/Seml Govt!’
| Antonomoua Organlsations and C.13.8.E alfifintncds 2 Sehodla and also for diract ractullment 1o fill up tho baeklog
vacancias of Prinelpals for SCIST tulfiling the following conditiona. . . '

Ago TSIEU ol Gxcood G0 yoars on tha last dato of tacelt pf the npplicat
Dofence Personnol/Govt, Sﬁyanls and employaas of K.V.S.) a§ per rules

lon. {Retaxable for SCIST/OBCMIzcharand

'
. I

1
A Allonst 2nd Clnsa Muaclars Dogroa (46% marka and beve conr,'fl«lhmd av orprivatontl) in Mathematios, Phyaine,

Chomialty, Zoology, f3olnny, Engllaly, Hindl” Banskal, Histyy, Googrdphy, Commatce/Economics/Molitical Sclunce
Computer-Scienca/Physleal EducalloiMusic/or Fino Atls.  f :

(i) A Degree or Post Graduate Degrac/Diploma in Teaching/Elucation. '-

yoars teaching expatlonce ot Senlot
Secondary or Highar levels In recognised institutions and.minlmum of 03 yoars experlence In educational adininistiation.

Expotienco [n Educational adiministration Is defined as unter.: ' »
(a) As Principal/Haadmasier of- & Highr Schoolftigher Sacond:ity Schoolinter Collegn/Degino Colingn; ORN

. H . ! .
(b) As Vico Piincipat of o ligher Sacondary Schioolinter Colingia/Dogipa Colloga/tiond of Dapll. In n Deatan Crllnga/
University Toachers Trainlng Collutin: OR v

(c) An lHouso Maator In I“u'h\ic/Sp!nik Sehool or a3 Oflicar in Aty Education Cotps; on
| I L '
(<) As o Viea-Piincipal ih a Kandlya Vidyalaya lor 03 ynais of mora; on

(8) As Vice Principal anclor. PGT In Kelidnly:\ Vidyalayas for alloaat 15 yoars; O

(1) As Vica-Pilncipal andlor a5 PGT in Kendriya VIAdynlr\yns for alleast 10 yoars Inh case ol those who hava passnd the
Dapartimantnl Examination, ON Lo : '

{g) Aa Warcton ot.ltoslr-l in & Kondityn Vidyalaya.. ‘

Deshablo @ o '

{1y Working knowladga of Hindi and English. _

(i) Expeoriancea n orgnizing Gnmas and Sporls and Co-curticular aclivities.
Hota 2 Iy caao aufliclont numont of SCIST candidalea o not forthcomlng for fillng backlog vaconclas, tho compatant
null wrlly crufgonaldor talnxing adiministinlive axpatlonco 1o the following oxtont. . .

5 yeaca educntional expatiance including 03 yeara taaching expettonce at Sentor Sncondary or Highat lavel In racngnized,
“Instityutivty and 02 yoars expotlenca in atlicational administration. In cnsa of axisling Poat Grasudta tenchors nnel Vica-

Prindpats b Kandiyn Vidyalays tielonging to SC/GT comnunily who have renderad 10 yorus of soivice a3 PGT and/or
Vica-Prineipal coguited admintstiative expertance will be rolaxed altogellior, '

How to apply

Applications compteto in all raspact as par proforma givan in the Annoxtuie along with atlnstad coplas of cailificatoz, mink.
shante mantionad thatein, one. eell adriassadd pont coid and Damand Draft of Ra, 200/ (Rupres two huneiad only) dhawn
i favour ol Kandtlyn Vidyaloya Bangathion, How Dol should bo submiltad, in duplicatn, to hn Aaalstant Cominlsslonear
{Artin.}), Knndilyo Vidyalayn Sangathan, 18, Institotional Aran, Shnhand Jaot Singh Marg, Hew Dotld- 110016,
Applicalions nenlly typadaviitten, In the prosetibed proforimey, on white papor only, on one rida ol tha papar n datibla
apaco (Ma slzo 6f papor should ha that of foolacap size (2 x 30 cms) ot nccaplabla, Condidataa sotving In nny
tocounised Inatitution7Oraanization/Antonomotis Lody or Cenlin¥/Slalo Govt. ond CHSE affillatod 42 Schoats tual apply
Through Propar Channel. Npplications through proper chatinol will ba entartalnad only it they ata racaived within two
wnaks alloc ha ast data. §lowevor, candlidates should send an advance copy (along with Use Demand Dralt of As. 200/-)
s0 a1 lo rnach Assistant Commissionor {(Admn.) at'tha above mentionad addiess, bafora Yia fast datn. Theaa adunnce
applications will ha considerod provisiohally aubject lo the condition that the applieationa throuah prepef channel are
tacolved within two weeks nflor the last datn, SGIG HEX-seivicaman/Physléally Hondienppad nra oxemplad from payment
of Fea. Tha Ex-setvicnmen candidalas who have alioady Joinod the Govt. job nte nol anlilied lot fae concesslon. fea pald
Ly Cnsh, Crossed Chegues, Money Quders will not bo acceptnd undar ony clicumatanco?.

LAST DATE FOR RECEIT QOF AVPLICAHONS 1S 15111 DECERMDER, 2000,
Imatractlons to the enndldaten o :

(0} The prazeribod assential qualifications aro tha puinitmtn and mate possassion of tho sams does not enlitle a candidata
to he called for wiilten tasVintervieir. The K.V.5. may at lts discration lo hold a valllen lesl,_and call iho candidatas Int

'

g

intorutew o he basia of metit posilicn in tha exainination—ths asision of tho K.V.5. In thia regnd shall bo final and
bite T, Ho corraspandanco vill ba entertalnad Iy s reqaid. ‘ -
halonging to tho IKendriya Vidyatayas [ulliliing the prosciibod qualificationa o
tho post may opply Through.Proper Chaknel. ! '
. Termn aned Canditions ¢ ' : '
(0 Th~ ciployens of Cantral/sitata Samlb Govl, Ailot

lc.'!nldldo'.‘m for

4
<
L}

A nmotr Organtsationa ond C.0.5.E. allilialad 42 Schoots racognis

Loy oy Government which h:t‘m:ln«:i|i|ln-: lo lnln'nn.”‘l h||||»loynn'1 nn (lnpﬁlnllnn hevala oy mlr~|n|nq’|iv:n n::rl\,rr):;'ifllf!?\ -':’J"I‘l’\:)"?‘;j
Gl B e of deputation shall e fivo yesia and will ba governed by e exislng lnstiuctiong of e Clovarnment ol India
tedatng to deputatipn. e KV rese vos tho gl o repattiato tho s01vIcn of 4 daputationist at any tima even botara the
caraplation of approved doputatian petlod, dopanding tpon their potlormanes, vdlhott naslgning any fensonA, Funhc"r,m

;::‘-p:nnhw:l\l ng dopmiation basis will-not contor nny dght, un tha candidata, for panmanant shaotptlon In the K.V.S. al any
o 1 o . . ¢

Fotn s () Applicioona nnt rocolvartUin dupliests shal ho tojnetod.
(i) Weomplata applicationis shodl bapejectod,

(1) 1t of efiginibty in S respoct

T

a shott hnidha I.’;nl dato for

. submisalon of tho application.
(I'.') No cotrazpondonen i Wits teggrd shall ba gitartainad, .

KENDIYA \/IDYI\L{-\Y'/-\ SANGATHAN
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Seniority List of Principal’s Appointed on Deputation Basis Eoa
SL. ', Name of the Senlonty "OSL Name of the Seniomy
No. N Principal " No. No. " Principal .No
p A. Shashl SmL D, 92 ‘! 40 .|  Dikshit Shalini Smt. .90
2 | AggarwalmL. codg e |1 Diwedi D.K. .61
3 Aggarwal R.C. 409, - | 42 DiwivediR.P. 87
4 " AggarwalS.P* ' . co% ey |43 Dr. R.K. Poonia S0 -
5 :|* AliMohd. Masood B I 7 Dwivedi Gopal Krishna o221
6 Anand Rajni Smt. L3 a5 G. Patil Yallappa Gouda . 159
7 |- AnanthanE 55 | © 46 Garg Mukesh Kr, ; 135. A
8 Afuradha P. Smt, TR 47 | GargSM. LR
9 | ‘Aorasp ! SRR 48 |  GaurAwind 178
Awasthi Kiran Smt. 181 49 Gaur VK. 122
" Awasthy SK.* 120* 50 George Maya , 174...,:%‘
‘1 BabuN. ‘Ajay 20 . 51 George Thadathil George ;1940
3.3 | % * Babu N. Suresh C o84 . 7] Ghanekar Prashant 203 .
|4 'BauR Leela Smt, 121 53 Ghosh s. 175 .
, Bala Kiran Smt, 49 54 Gupta Dinesh Kumar 219,
Basu P, Smt. 112 55 Gupta Kuldeep Kumar 228
Behra M.M. Smt. 88 56 H. Uppal Rajni Smt. 19
Behura S.K, 29 57 Hastings Joshua 190.
Bhat K.N. 62 58 lrudeyn M. 95
. Bhati AS, 31 59 Jacob Valsa Smt, ' 45 -
~Bhatnagar P. Dr, 12 - 60 Jhambunanda $.S.Smt. T
;Bhattacharya Mamta Smt. 134_:', ;61 John Sojan P. . 148,
214+ ChaharR P, . 21 62 Joseph Joy . 80"
¥ *_Chattopadhaya D.C, 2 . 63 Joshi Vijay Anil Ms. 170.
. Chaturvedi Rakesh 130: 64 K. Bassi Ranjna Smt, 18
* Chaudhari C. Prabha Smt. . 200 65 Kalyanaraman v, 188
,,, Chauhan Shanti Smt. 44 66 Kapoor Neelam S. Smt. 209
.. Chawla Shyam Smt. 179 67 Karkal V.M. 26
.. Chndra Amita (Smt.) pr, 126 68 °|  Karunakaranc, 6
* Chowdhury Dipty Roy Smt. . 158 69 Kaushik Indu Smt, 191
Chowdhury Rarijana Smt.. 164 70 Khan AM, 104
Daniel Liziamma Smt, 224 ;M Khot P.S, 138
 Das Ghanshyam, 26 |1 72 | KishoreRanjan 25
“PasJR, > 105 73 Kr. Malik Vijay 97
. Das Pitamber _ , 98 74 Krishna K.S M. "t
DasRG. P 165 75 | Krishna Murthy E, 176
Das Vijay Lakshmi Smt. '8 76 . Krishna Murthy Sundari Smt, 35
X ’DeviJ. Rama Smt, . 1163 77 Krishnamohan M. ,64'
: Dikshit AK. ' - © 150 . 78 | ~'Krishnan Vasanthi Smt. 3

—: Viij t—

ﬁ/QLvomQ_,c—Q)\‘




G mraSmimIEeT - AT

ot e n i

etiope arfamie

i SwWimiglatzative Toibunal

1.JAN2005

[VRRRSTANE L e £ it

NG Gl NIRI\I,U\\!)P’HM G

(.".H J WN l[\‘l’ L BLNCI

)
GUWALIATT o 5:
QF

NLIVE TRIBUNAL

O.A No.2933/2004

/o IN THE

MATTER OF :

Shis TD.C. C\'\a“@'?bkoxya

The

Writian

Ros lmndnnl

“Qy Grd o ULUN

missioner,  Hendriya

OfFica, Guwahari, o heroby

the writlen statemenl on my

Roapondant No. 2 as under:

). That. 1 have been

Original  Application, 1

conbarl thoroof . 1 A

Wi ben o SUatoment oon o badng

Hion of

Sbatomarnt

Khawaroy,
Vidyalaya
solomnly

bheohalF

asarved wibth a
have
compatant

supptiad

Applicant

Tndia & ol iy

Raspandaont o

_-(-":i 'l"’r"l by Uhies

Az

Na.2 & 3¢

the Asgicstanl Comn

Sangathan,  Pagionnl

Altirm and s

and on bahal £ o

copy ol Lhao

gone through Ehe

Lo sarve

with  comnmont o

From Bhe Hosd-aquarbors on behalf of the vespondents,
Py bes it ol ficial reaspondonbis., 1 un fually

acauaiotod with the Facts
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2) . That the deponent’statGkahe"allegutions /

avermenlts which are not  borne out by records are
danied and not admitted. Any averments / allegationg

which arvoe nol specifically admitted hereinaftor axo

deemed to be denied.

2. That. the deponent bhegs to apprise that = he
grievance of the applicant is that by issuing the
‘order of cancellation of appo intment and their

‘repatriation to the substantive post their right have

‘baen violatod, whereas tho applicant has no right to

submit Cthat any of thoir right have beon violated

inasmuch  as in o tho  advertisemont it s claarly

mentioned that the term of deputation shall be for 2

period of one year extendable from year to year upto
a maximum poeriod of fivae yearo and will be governed
by the existing instructions of the Governmont of
India relating to deputation and - that the Kendriya
Vidyalaya Sangathan deserves the right to rvepatriate
tha deputationint at any point of fime’ evan beflore
completion of the approved depufation period withoul

assigning any roason.

1) . Chat with regard to the statements mado in
paragraphs 6.2, 6.3, 6.4, 6.5, 6.6 and 6.7, Lhoe

respondent. atates that these are matter of

¢ records
and does not submit any comment.
H) . That. with regard to the statemente made in

nacagraphs 8, 9, 10 and 11, the respondent denies the
rorroctness ol the same  for, the dacicion of  the

Chadrman in cancelling  the  appointmant  made  on
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ﬁmpntntiun basin and in furtharance some of Lhow who
worae regulavlaod wore Lo L)r-a,i cancellod 1o lawful,

: Had the applicants peen appointed as per
3)](1.1.’1.@ of the Kendriya V:'Ldyzalayd Sangathan, then there
i - ‘

was no neod for, the Kendriya Vidyulaya‘Sangathan to
;‘?l.;a,\ key action in ":l“.!m mannar it han tlnk.r-.)n now. o allow
‘the applicant Lo continue in the post would mcan to
!givinq a go-byo Lo all tho Conalbitutional provislons
‘and the Kendriya Vidyalaya Sangathan would remain -a
‘silent spectator by suppressing the.legitimutm‘nightm
“of those persons \ﬂuv'wext> eligiblefikn: beinyg either
?promutmd o1 recruited as Principals. It is submitted

that +the then Comwmissioner who happened to bhe the

appointing authority appointedf ‘Principals on
deputation bhasis on year to yeur basia.

simul taneously, the then Commigsioner was approving
clubbing of all the posts narmarked for General and

Coone / other rosorved category and waentoon appoinling

. Principals on regular. basis who , were wovrking on

deputation, although no such provisions were not made
i the recruitment. Rule for the post of Principal. In
all, uptil Anuw, there are ldo;fcandidates whose
appointments have been regularised against bthe Rules

and as many ag 187 persons worklng on deputation

bastis as Principals in various Kendriya Vidyalayan,

Thasae pearsons (Pegularised as well ~as oD Depulation)

ave accupying Lhe posts meaot for thn renorved an
we L a5 gonaral catagonry candidaten. The

Commissionerfs power Lo appoint Principals in  the
wannor decided by Lho BOG was not followed strictly
in o ingnotice Lo porsons bolouging bo

vonul bing

Clontd... ...



reser

law inasmuach as

of Constitutional

ved / gqnéral category. 'The appoiutments made by

~the then Commisxioner cannot Land. the . SCTULLHY of

their. has been a fJagrant v1olaL10n

provisions via-a-vis PO rsonsg
i ‘ .

belonging Lo reserved / general .category - who . could

not. gathex oﬁpmrtuhity' to 'compepe]lfor the post of
Principal. Even the Hon’ble Supreme ngrt’s Judgment
on reservation has not been followed while operating
the recruitment Rules theroby depriving the
legitimate righlt. of persons in the reserved category

from getting appointed as Principals ever since tho

thon Commissioner .started regularising tho

deputationists as Principals who were initially

appointed for a fixed. tenure.

6) . That. with regard to the,sfafpments made in

pardagraphs 6.12 and 6.13, the r(—wpondent states that
\ 2 \/Ol\

since Filing of the Misc Petition £337671 by which thao

impugned order has been annexed the doefcct be iy

cured and the respondent does not!offer any comment.

1) . That, with regard to the grounds sel forth in

Lhe application in  paragraph. VII, tho deponanh

aubmits thal these grounds are.  ill founded and no

legs to stand Lo support the claim of the applicant

for the irreqularities and illegalities as montionod
in above paraqgraph being committed in appointing Lhe

applicant.  in the dmitial, it - has v iolated  tho

proviaions an undor:

(N Divaet racrad bment gquotan ol 81/ G0/ O

cataqoriog have boon ubitizod by the dorutationinstt s

Comtd... ...



incidentally, reservation rulea ﬂéfé not applicable
when the posts are  filled uﬁ“iﬁith‘ by way of
deputation. Similarly, promotion - quotas of all
candidates have been utilized, by deputationiat ..
Doputabionisty / for such  period frustrated 1ho vary

¢

purpose of reservation Rules. .

1., By denying the opportunityiof compelting for
the post of Principal’ to the general public, the

Constitutional Provisions. have been violated.

f

|
'

LLbc By rogulavising  the deputationint  agninat
the vacant posts of Principals cohtrary‘to Ehe tarms
of deputation, the  appointing - authority (i.e.
Commissionar KVS) has exercised the power not vested

on him.

Therefore, from the abovevit:is s3ean that no
action contrary Lo law = has been taken by the
respondent.  and  the actions have ‘been  Lakan in
arecordance  with  the  Constitutional provisions  and
further wore the applicants have no vested rights
conftarved opon Lhem Lo genk quashing of the ordor
dated 18-11-2004 and .in the circumstances it is
submillod  that the applicant have nol made out any

casa For intortoranco by thin Hon’ble Tribunal .

eods i Lhor asubmittad that, an aoabmitlad
obove theve were irrcegularitics commd Lied by Cthe thou

Commissionnr, Lhe prescol Commissionar rolorred e

Smatbor to tho Chadirmon for taking o docinion a Lthangh

the Commbas i onaye himsolf had  pointed oot the

{
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tollowing steps to rectify the same and delails that
oo (. e . ) , .
was  pul forward by the Commissioner in this regard

1,

are as fTollows: .

- ) . ’ ,' ‘ ] ’ .
“Considering this blatant violations in the
recruibtment  rules for the posts of Principals the

following policy decisions are proposed to rectify

Lhe aitauntlon:

i The order of appointment issued to the
Principal  on  deputation for regularis ing their
sarvice as Principals while working on deputation ma Y

be cancel lod.

ii ATl the deputationisl working an Principal

may be repabriated Lo their parent cadre.

idd. Recruilment  Rules for Principals may be
mmondad  progiding Cor 45% guailing marks in Maste
bogreo it caso of direct rooraitmont and in case of
prometans minimam yonr rtheafl_i:ffy’ﬁ.xlqj sorvican an Vion
Principal in tho Kondriya Vidyalaya for promoblion Lo
the post of Principal .

iv. Special Recruitment drive may be macde | f(') r SC
and ST Lo Fill up the backlog vacancies lollowed by
the general recruitment for all categories to [ill up

the remaining vacancies?”.

Thereafter, on. getting, 'the direction from
the Chairman, Lhs Commissioner procaseded Lo issue the
ardar datod 14-11-2004. A veading of the ordor datod

TR=11 2004 itaalf ma ke s it alearv that. the

Contd... ...



Commissionar hod applied his mind and it is only the

applicant. who are twisting the lacts.

Lt is submitted  that the  Comnmissioner

apprliod his wmind and also the Rule whilo cancel ling

Lhe appointments of  the a pplicants. Since L
reguLarination and continuing of deputationinh heryonc
Lhe period is  void ab-iniltio, non obaervance O {
principal  of nalural justice which ino oovhor  words,
tha observance of natural justice is no way altractaod
woulcd oot vitiate the oxder da bod 18=11-2004. 1k in
Carthor submil boc F oho ovder datod L8=11-2004 wore
nol issued i1 would amount o ancouraging  Lho
violation ol constibntional provisiots Fhareby
deporiving the Legitimale right, of the poernons who arao
ontit lod to goel appointment as Principal on promoldon

or by way of rec ruiltment.

8). Tn view of the above 4t is submitted that
there iz no merit in the O.A and Lhe O.A s Liabla to
be dismissed with cost, it is- valsc:» prayed that in
view of the above the interim order passed by this

Hon'ble Tribunal may be vacalted., o

VERTFITCATITON ... .Page/8
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1 Shri Uday Narayan Khawarey, Son of Shri Jagat
Narayan Khawarey, aged about 44 years, presently working
as Assistant Commissioner in the Regional Office of Kendriya
Vidyalaya Sangathan, Maligaon, Guweahatl, do hereby
solemnly affirm and declare as fellows: |

1. Thit 1 am the Asslstant Commissioner of the Kendriya
Vidyalaya Sangathan, Malignon, Guwahati, as such 1 am
atquaintéd with the facts and circumstances of the case. By
virtue of my office I am competent to swear this affidavit.

2. That. the statements made in.this affidavit and in the

accompanying application in paragraph | 2 2 & «S  are true

to my knowledge, those made In— paragraphs’

being matter of records are true to my information derived
therefrom. Annexures —_— are true coples of the
originals and groups urged are as per the legal advice,

And I sign this affidavit on this the 2  th day of
Octgbar, 2005 at Guwahati,

EURTT LT W,

‘j&w‘j_

ldentiﬁbd by | v ! ‘NOWN&‘ n — P‘&

DEPONENT.
Vot

Advoca}é’s Clerk.



